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a. 685] ag favett, ahran, fear 20, 2010/aTETATT 29, 1932 - 
No. 685] NEW DELHI, MONDAY, DECEMBER 20, 2010/AGRAHAYANA 29, 1932 

Vetferm sit urenfaa tre fahrama ard weft ta agrees wae @ ved vie ast da feet 
ortega ae 4 aredias art we fara fen sem sa 

ae facet, 20 fearar, 2010 (m) GS 6 H seas (1) Hae (mH) A 

aLanh, 986(3)—saferra atk wepfee te fafa fafriere sara ok siferr genre refer Ta 
até afar, 2006 (2006 #19) st aT 61 BRT Wea TST Tew & Paice & fee ferrari 
wferal ar warn eed Bu talon ait wpa te fara % 6a 8 fran aed Ey aeaee AMT, 
até wider tetera oi weapfes te fara ate (orepfrar ara Frat @ aifres Bt; ar 
Tha WSUS UyeH aT Frater) fatraa, 2008 4 deters (G@) WS 6 H sews (1) Hae (Hs) a 
ae & feu frafataa fata sare @, sieiq — fafafece ore a sift gare wrpfte ita 

1, ay Bint aie wre TSTeS Wes H Pate & fore fasrset 

(1) 3 fate at tates ait wafe te % wa H fran wed Ee aealaH HT, 
fate até Carpfrer te mereMet WYER ar Freier) Sera Tae sifte et, cies at otf 
Beier fare, 2010 Het ATT | eae pits ta TRIAET TY 

. Rake & feu fear at as at a wa aT | 
(2) 4 fafa arard wea A yee at athe . avait: (2) Sra refers Har replete ISTE TATA 

dee HS Wes wa ast a a feat at 4 oaata arr 
2, Seagate! Hager a oH edt @, dt tat wa aa Ss wa & faa 

UIST Byes chr Freaieer) fafran, 2008 at sree ‘ap’ ued wa af Ya feet ue ad a anita aly 
Aes 9 m ae frafafad are at wfse fea we, @ areas Aa S waa aw et St areal sik 
areata, — warn fam, af ag a, ae haat A sata 

“10, unre sens orate tre arses Wee feat son, df we wef te qesenss 
at aif TT H are WYER ToT H Arar star Wael & veel ula asl Bare vel an, vast 
Al GATT maa afte aan vat eh @ ae 4 at 
(1) Set em at wat ae see WUsOs TAMA & fee arate tt sett 

S-Ws (5) H Hatta Feifta otf sad weiss te (3) wefan te ages Gare S aed oa ast 
TETee wyes A wars fear sem fred areal ora Hate as al aftr & ae AS HY HAT grT 
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areata AT Sat aren war Char—-attfera fararcor 

Wedd fear sam aie ae sravae Saris 
TR Aes 4 As | 

(4) Uelferrs otk wrepfecr tte fare até (arp fires 
Tre UISTenEs UyeH aI Prater) fafa, 2008 
al aq ‘a & as 3 am aaia aie gr 
Puitta at wyem eat at gern A seas wrepfar 

Te TETeet ayes S fess a a Gs FS 
ainta até orn frutita aifan sang went ate 
UBTeTes Wye A far mw waar at dar 
aH meal & oe A aera warts far 
BITT | 

(5) 38 Wer wartisd weyes ae Al stafy, a 

ae fe Sea SMe, SASH, a Aalen aay 

atch oat, & fae at ary cS 1” 

[HT @. WA-WM./1/8/2009-AFT-I ] 

TH Ti. ada, afaa 

ure feorot :—qe fafran feate 20-11-2008 = 
a. alah. 807(31) & aata oa se 

ware (sta) A varia fone wre Ft | 

PETROLEUM AND NATURAL GAS REGULATORY 
BOARD 

NOTIFICATION 

New Delhi, the 20th December, 2010 

G.S.R. 986(E).—In exercise of the powers conferred 

by Section 61 of the Petroleum and Natural Gas Regulatory 

Board Act, 2006 (19 of 2006), the Petroleum and Natural 

Gas Regulatory Board hereby makes the following 

regulations to amend the Petroleum and Natural Gas 

Regulatory Board (Determination of Natural Gas Pipeline 

Tariff) Regulations, 2008, namely :— 

1. Short title and commencement 

(1) These regulations may be called the Petroleum 

and Natural Gas Regulatory Board (Determination of Natural 

Gas Pipeline Tariff) Amendment Regulations, 2010. 

(2) They shall come into force on the date of their 

publication in the Official Gazette. 

2. Amendment of Schedule A 

In Schedule A of the Petroleum and Natural Gas 

Regulatory Board (Determination of Natural Gas Pipeline 

Tariff) Regulations, 2008, after clause 9, the following clause 

shall be inserted, namely :-— 

“10. Adjustment of volume variation in Tariff 

computation after final computations of initial unit 

natural gas pipeline tariff. 

(1) Adjustments shall be carried out in the final unit 

natural gas pipeline tariff determined under sub- 

clause (5) of clause 9 on a year-to-year basis by 

the entity with the customers considering actual 

volumes in any of the first five years of natural 

gas pipeline operations when— 

(a) the actual volumes are higher than the 
normative volume considered as divisors for 

determination of the final unit natural gas 

pipeline tariff on the basis specified in item 

(a) of sub-clause (1) of clause 6; or 

(b) the actual volumes are higher than the 

normative volume considered as divisors for 

determination of the final unit natural gas 

pipeline tariff on the basis specified in item 

(a) of sub-clause (1) of clause 6 but are lower 

than that considered for determination of 

the final unit natural gas pipeline tariff. 

(2) When the actual volumes are lower than the 

normative volumes in any of the first five years 

of natural gas pipeline operations, a set-off of 

the impact of such lower volumes shall be 

permitted. Such set-off shall be allowed only to 

the extent of the impact of higher actual volumes 

passed on in any of the first five years and the 

balance set-off, if any, shall be carried over to 

subsequent years, but not beyond the first five 

years of natural gas pipeline operation, to be 

allowed for adjustment only in case there are 

higher actual volumes. * 

(3) An audited statement showing actual volume 

shall be submitted by the entity to the Board 

after the conclusion of each year of the first five 

years of natural gas pipeline operations to 

enable the Board to advise the necessary 

adjustments. 

(4) A pro-rata adjustment in apportionment of the 

unit natural gas pipeline tariff over all the tariff 

zones determined by the Board under clause 8 

of Schedule A to the Petroleum and Natural Gas 

Regulatory Board (Determination of Natural Gas 

Pipeline Tariff) Regulations, 2008 shall also be 

made with customers to the extent of adjustment 

in the final unit natural gas pipeline tariff 

determined by the Board under this clause. 

(5) The tariff so adjusted shall also be applicable 

for the subsequent period till the same is 
modified, adjusted or reviewed.” 

[F. No. S-Admn./11/8/2009-Vol. I] 

RATAN P. WATAL, Secy. 

Foot Note :—Principal regulations were published in the 
Gazette of India (Extraordinary) under 

No.G.S.R. 807(E), dated the 20th November, 2008. 

  

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064 
and Published by the Controller of Publications, Delhi-110054.


